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ORDER DT. 19.2.2001. 

	

/ 	 It is submitted by learned standing counsd c 
Mr.D.N.Mishra that Madam S.L.patnaik is af)pearing 

for the esOndeflt5.AcC0rdiflg1y, name of Mr.D.N. 

tsha be delet&. copy of counter served on the 

other side on 1.9.2000.Rejoinder not filed.Learned 

counsel for the i-etitioner is absent.UrtheL time 

can not be allowed,pleadings are taken to be 

	

, 	j 	- 	oO complete.Adjourned to 22.3. 2001. for hearing and 
c 	It- 

final disposal at the stage of admission. 

J 

cjic C 	 an -- 

(\ 	'-t, 	QCLA4 

Memr(JUdiCia 1) 

I-aearned counsel for the petitioner and 

(J 	
on their behalf seeking an adjournment. In this 

Associates are absent. There has been rio request made 

matter pleadings have been completed and in the 

absence of any request for adjourri-neri, it is not 

1' 	
possible to drag on the matter indefinitely. We, 

have therefore, heard Ms,S.L.Fatnajk, learned Mdl, 

Standing Counsel for Respondent No.1 and 6hri D.N. 

Mishra, learned Standing Counsel appearing on behalf 
$Q)çV t * 	of Respondent No.2 and also perused the records. 

In this 0.A. the petitioner has prayed 

for a declaration that the process of selection in 

which the applicant participated and was not selected 

is illegal and void. He has also asked for a 

direction to Respondents to allow him to appear at 

	

t kA 	 a psychological test afresh and to face the viva 

?'-' 	
voce test arid thereafter to publ ish the merit list 

	

y 	 and in Case the applicant comes out successful for 

	

& 	 being placed in the merit list, to give him 

OJ- 	J 7 	1 appointment. 

Respondent No.2 has filed counter opjos1ng 
U 	 the prayer of the applicant. No counter, has been 

'filed on behalf of Respondent No.1. 

For the purpose of considering this 

petition it is not necessary to go into too many 
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facts of this case. The admitted position is that 

the applicant belongs to Scheduled Caste category. 

- He applied for the post of Assistant Train Driver 

in response to Employment Notice. He was called to 

the written test and after being successful in the 

written test he was called to appear at the psycholo-

gical test, which is meant for adjudging the 

alertness of the candidates, being a necessary part 

of the selection procedure for safety catecory of 

posts, like Asst.Train Driver. The applicant has 

stated that accordingly, he appeared at the 

psychological test. He has also stated that in the 

psychological test many irregularities were noticed 

ar1 the applicant mentioned this to the appropriate 

authority, but without any result. ULtimately the 

result of the written examination held on 4.9.1999 

and the psychological test held from 7th to lB ard 

22nd to 26th of Stember, 1999, was published, but 

the name of the applicant did not find place in 

that 	list, xx. He has further stated that even 

though he is fit for the post intentionally he as 

not selected. It hws is state%J, that iespondent No.3 

neither supplied the marksheet nor published any 

merit list which violates the principles of natural 

justice. In the context of the above, applicant 

bs come up with the prayers referred to earlier, 

From the above recital of pleadings of 

the applicant it is clear that all his grievance is 

with regard to conducting of the examination by the 
Recruitment 

RailwayLBuard.  Accordingly Railway ecs uitment Board 

has filed counter • No relief has been claimed against 

Ceneral Manager, S.E.Railway (kespondent No.11. 

Respordent No.1 has aimitted that the applicant Wa 

eligible.. for being considered for the post of •Asst. 

Train Driver and that he was called to a written 

examination in which he qualified. It is also the 

admitted position that he was called to psychological 

test, in which he did apper. They have further 

stated that applicant could not come out successful 

in the psychological test and accordingly he was 

not called to viva voce tcs. nor his name was ut 

in the merit list. 

from the above pl:dings of the parties 

it is clear that the sole question for consideration 

L 
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in this case is whether the psychological test 
iI, irA 	 was properly conducted arid whether the applicant' 
fi 	 name was unfairly excluded from the list of 

. 	 candidates , who have ualif led in the psychological 
- 	test. 

	

1 1 	 pd1tct in this G.A. has ma3e 	bald - 
U 	 tatement that at the time of holug of pycholo- 

	

(Iii I 2 	M 

gical test, he rttced many irregularities and 

mentioned this fact to the officer concerned. 

pplicant has not i.givex Amy indicated in his 

	

I 	 petition as to what those irregularities were? 

REGIST AR 	He has. also not come out with rejoinder giving 

the details negligence arid/or irregularities 

	

! 	committed by the authorities conceed during 

psychological test, even after receipt of ccunter,,  
in which Respondent(s) have stated that physhologica1 

test was conducted in accordance with rules a,.ii  

rstructions. In consideratIon of the above, the 

contention of the petitioner that there were many 

irregularities committed by the authorities 

daring the pJsx psychological test cannot be 
C 

accepted 	nd it must be held fxortLLavermerlt of 

	

lL I'n 	of the respondents that psychological test was 

conducted in a fair manner. As the applicant 

	

4i t 	 &f 0 	
could not come out successful in the psychological 

	

hi 	 test only, he was not considered fit. pplic.nt 
L- 	 has uxd no ground as to why there shouLl be a 

2nd psychological test. Zvecaf this is allowed, 

p . 	
then a large number of candidates who have  been 

U 	
failed in the psychological test, like 	t tkx  

L- 	4*Y 	 the applicant will also come up with the same 

t 	 prayer. in view of the above, we hold that the 

applicant is not entitled to any of the reliefs 

prayed for in this O.., which is accordingly 

rejected, but without any order as to costs. 

- 	 k.I 	K,4/fli Jm
Ai 

	

- 	 MER(JUDICIAL) 

	

\ 	A 
c - 


